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For the Respondents: Mr. M.K. Bandycpadhyay, 	Counsel 
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ORD ER 

SHRIB.P. SI NC H, AM 

When the case is 	taken •up 	Id. Counsel i1r. 	Bandyopadhyay, 

appearing on behalf of the respondents, submits that the Appellte 

Autority has disposed of the case and the applicant has preferred a 

o 

	

	 against the same. Beforei the  

processed, the applicant has been informed that the concerned file 

nd related documents in respect of the case of the applicant are. 

mis—placed/destroyed in fire. Therefore, the ReiiAj Authority 

was not in a position to finalise the case. The responder,t authorities 

tried to re—construct the records. But they could not succeed. As 

a result the review petItion is pending. 

2. 	The Ld, Counsel further submits that the respondent autiori— 

ties addressed a letter to the applicitnt to furnish the copy of 

certain documents available' with him in this case so that the case is 

decided, The Ld Counsel for the applicant replied to the letter on 

10.-8-2000. He submits that the matter is sub—judice before the CAT, 

Calcutta Bench. 5b v  it will not be possible for him to furnish the 

required documents till disposal of the, case. The reply is reproduced 

below  
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With reference to above and with specific instructions 

from my client abovenarned, this is to inform you that 

since the matter is sub—judice before the CT/Clcutta 

Beni, it will not be possible for my client to furnish 

the required documents, as directed by you in the above—
referred letter. 

Ebwever, after d Isposal of the said application by the 
on'ble Tribunal, the matter of submissions of documents 

by y client would be considered. Whatever records were 

there in the Service Book of my cHent, that would prevail. 

Shri Gho sh, Ld. Counsel appears on behalf of the applicant 

and made his submission as per his letter reproduced above. 

is pending and there is genuine 

reason for the respo ndent authorities not to dispü se of the same 

till required records and docunrients are available, the matter was 

placed and a query was raigeU before bo th the Ld .Counsels to find 

out a way out so that the pending revieIn peiiton to decrd3d. '- 

- ,- 
Both the Ld. ounels have suggested that 

rity may address letter to the applicant listing out various docu—

ments etc., with direction to the applicant to producethe same in 
0 	 ---- - 

person to the extent available with hrn before the  

rity on a fixed date and time. The Rev 	iuthority may take 

copy of the original documents to complete the file and return the 

original documents to the applicant. In case, the 	 utho— 

rity feels that personal hearIng of the applicant is necessary as 

the sane will also heilp in the disposl or the revilO  
(.7 	 ---- -.-------- - 

the Revisii9 Authority, the salle may be intimated to the applicant 

by fixing the date and tine uhich the applicant shall ccply without 

fail0  

In view of above, the Ld, Counsel for the applicant prays 

for withdrawal of the case with suitable direction to the 

Autjority as well as to the applicant as stated above. 
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7. 	Accordingly, we hereby grant the prayer of the Ld counsel 

of the applice., nt for withdrawal of the O.A. with a direction to the 

respondent authorities (Rev 	Authority) to issue a letter to 

the applicant listing out the documents for pLoduction of the same 

before hin on a fIxed date and time and the applicant shall produce 

the available documents befora the authority on the scheduled date 

and tinie. The concerned authority will take óoy of the documents 

and return the orioinal documents to the applicant. In case, the 

Revls--Ii~najpAuthority finds it necessary, he may ak for personal 

hearing of' the applicant on a fixed date and time. The above entire 

exercise shall be complied with within a period of'four months from 

the date of communication of this order. With the above observations/ 

directions te O.A. is allowed to be withdrawn 	1-buever, if the 

applicnt is aggrieved by the order of 	 he 

would be at liberty to approach the Tribunal again. Application is 

disposed of without any order as to costs. 
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